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Graft In Services aDd Public Ltfe 

rShrl Vlshwa Nath Pande,.: 
!17 J Shrl Korla Venkalah: 
. 1 Shrl M. N. Swam,.: 
L Shrl Luml Baas: 

Will the Minister of Home Aftal .. 
be pleased to refer to the reply given 
to Starred Question No. 225 on the 
ard March. 1965 and state: 

(a) whether any new and effpctive 
method has been devised in consulta-
tion with the team of U.S. experts 
who came in December, 1964 on the 
invitation of Government of India 
for effectively dealing with gr.ft in 
services and public life; and 

(b) if so, the broad outline the .. eo ~ 

The Minister or Slale In the Minis-
try of Home Alrairs (Shrl Balhl): 
(a) and (b). Three officers fronl 
U.S.A. came in November and Decem-
ber, 1964. One of them came to advise 
on Police Administration Bnd his Re_ 
port is not concerned with the gene-
ral problem of corruption in ServJres 
and public life. The Report of the 
Officer who came to advise on the 
legal aspects of investigation and pro-
secution received rect'ntly is under 
consideration. The report of the oOt-
cer who came to advise on Reform 
of Personnel AdminLdration, has not 
yet been received. 
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COUDell Of Kerala UnlvendlY 

Z19. Shri Mohamllled Koya: Will 
Minister of Education be pJeaSl'( 
state: 

(a) whether Governmenl have 
received any memorandum from 
Calicut MuniCipal Corporation ask:Dg 
for represenlation for the Coundl in 
the University Senate; 

(b) whether Government are aware 
that representation is given tu an 
Municipalities and Calicut Corpora-
tion; and 

(c) whether Government propo.,e 
to amend the Universily of Kerala 
Act to avoid thil> anomaly? 

The Minister of Eduratlon (Shri 
M. C. Cha,la): (a) No, Sir. However, 
a rCjQlution udoptcd by the COl'pora-
tion of Calicut Tf.'Questing that a suit-
able provision may be madt· in the 
Kera]a University Act, 1957, to ena-
ble the Council to elect its rcpre· 




